Updated status report as on 02.07.2022 of action taken by Agra

Development Authority in compliance with the orders of National Green

Tribunal, New Delhi dated 01.12.2021 and 24.03.2022:-

A. That on 07.06.2022, Agra Development Authority had filed Action Taken
Report through E-mail. The summary of Action Taken Report is as follows:
I. After site inspection, the joint committee issued direction on
27.12.2021 that A.D.A., Agra shall initiate action to make sure for
establishment of a Sewage Treatment Plant (S.T.P.) for disposal of
sewage originated from the Nalanda Town Colony.
11. the% Joint Committee has given further instruction on 24.01.2022 for
prepafation of an estimated cost to be incurred on establishment of S.T.P.
for permanent solution of the sewage problem and also instructed Agra

Developmefﬂ: Authority for disposal of sewage water deposited on plots

outside the !gate of the Nalanda Town Colony from tankers.

I1I. Joint Committee also directed that in case estimated cost on account
of establishment of S.T.P. and disposal of sewage exceeds the Internal
Development Charges of Rs 52,80,800.00 deposited before the Agra
Development Authority, the said deviated amount shall be realised from
the residents of the Nalanda Town Colony.

IV. Engineering Section-2, A.D.A. has calculated estimated cost at Rs

95,39,620.00 for establishment of S.T.P. and Rs 1,17,160.00 for disposal
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of sewage mixed water deposited on plots and in drains, outside the gate
of the Nalanda Town Colony but due to imposition of Model Code of
Conduct in state since 8.1.2022 till 12.4.2022, proceedings such as
invitation of contract etc in this regard could not be possible.

V.In compliance of the order dated 24.03.2022 passed by the Hon’ble
National Green Tribunal, a meeting was called on 30.03.2022 under the
chairmanship of the Vice Chairman. In the said meeting, directions were
issued to take action in compliance of order passed by the Hon’ble N.G.T
VL. After revocation of model code of conduct, Vice Chairman, ADA.,
Agra accorded his approval on 25.04.2022 for construction of STP and
for this work, e-contract was invited on priority basis but only one bid
was received. As per rules, single bid cannot be accepted. Therefore, after
taking permission of cancellation of this bid and re-invitation of contract,
process of second invitation of contract has begun.

VIL In compliance of the order dated 24.01.2022 of the committeg
constituted by the Hon’ble N.G.T., A.D.A. has started to dispose off the
sewage mixed water deposited in drains and on vacant plots outside the
gate of the Nalanda Town Colony from tankers since 22.04.22.

VIIIL The sewage mixed water deposited in drains and on vacant plots
outside the gate of the Nalanda Town Colony has been fully disposed off

from tankers by the Agra Development Authority by 10.05.2022.
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B. That there are certain developments since the filing of Action Taken Report,
which has to be brought into the kind notice of Hon’ble Tribunal. Therefore,
present status report is being filed on behalf of Agra Development Authority.

C. That steps and actions taken by Agra Development Authority and further

development are as follows:

i. Agra Development Authority has prepared the detailed project report
through Uttar Pradesh Jal Nigam in relation to the sewage disposal of
various colonies set up near Nalanda Town which was again sent to the
Jal Nigam for revision. The revised estimate at Rs 80 Crores for first
phase of development has been received for the phased development,
which after the approval of the Agra Development Authority, shall be
sent to the Uttar Pradesh government for obtaining financial and
administrative approval. Apart from this, the construction work of STP is
being done by the developer of Nalanda Town. It is also to be informed
here that after the operation of the STP, necessary arrangements has been
made to use the treated water in the park located in Nalanda Town
Colony for gardening, in respect of which the rules of National Green
Tribunal are being ensured. The construction of STP is in progress under
which the civil part 80 percent has been completed. The remaining 20
percent civil part will be completed by 15.07.2022. While doing the

installation work of electro mechanical part, the developer has given
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assurance to start the operation of STP by 10.08.2022 (Letter of
Developer along with relevant documents is annexed herewith as
Annexure Al).

il. According to the decision taken in meeting Agra Development
Authority has completely disposed off the sewage and sludge deposited in
open by the residents of Nalanda Town Colony through tankers, and the
same was completed from the amount of internal development fee. At
present the construction work of STP is being done by the developer of
the colony which is in progress. Developer has assured that STP will start
functioning on 10-08-2022.

iii. This problem has arisen only due to non-compliance of the conditions
in the approved layout plan by the developer of Nalanda Town Colony,
Agra Development Authority has received the letter dated 21.04.2022
from the resident of the colony Shri Devanshu Bose highlighting
sewerage problem of Nalanda Town. It was the sole responsibility of the
developer to complete the STP and problems pertaining to sewerage in
the colony as highlighted in the letter. A meeting was held on 30-03-2022
and 07-04-2022 by Vice President, ADA regarding the sewerage
problems of Nalanda Town, in which the complainant Shri D L Yadav,
and Shri Devanshu Bose were invited in which the developer of Nalanda
Town Colony Shri Radhe Shyam Sharma, Allottee Shri Inderpal, Shri DL

Yadav and other residents were present. No meeting has been attended by

- SEADE AR Bl @H ?0?*0-‘50) mﬁ:‘gﬁﬁq[ CNontas 5 732
vk i "
T ia%" aUaEl g >
I ‘ hE D aferarrd AERT =9y 11-\) Ju,m,



Mr. Devanshu Bose. The minutes of the instructions given by the Vice
President in this meeting are attached. In compliance of this meeting, it
was agreed by the developer that they themself will complete the
construction work of STP in the Nalanda Town Colony.(Minutes of
meeting and orders of Vice Chairman ADA is annexed herewith as
"~ Annexure A2)

iv. According to the order of NGT dated 01.12.2021, sewerage should not
be discharged in open but through tankers, so that environment can be
kept safe and compliance of NGT's decision can be ensured. For this, it is
necessary in public interest to carry on the work strictly in accordance
with order dated 01.12.2021 passed by Hon’ble NGT and in compliance
to instructions contained in Para-4 and other points. Regarding the above,
a letter was sent to Shri D.L. Yadav and Shri Devanshu Bose on 22-04-
2022. (Letter issued to Devanshu Bose and D L Yadav is annexed
herewith as Annexure A3)

v. Currently, sewer water is being disposed of through tankers by the
authority, while this work was to be done by the residents of Nalanda
Town Colony but no support is being provided by the residents of
Nalanda Town.

vi. After the order dated 24.03.2022 of the Hon’ble Tribﬁnal, the work
order has been issued to the Developer of Nalanda Town Colony for

construct STP vide letter dated 29.04.2022 of Nalanda Town, in which
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Developer had assured that STP will be operational within 45 days.
However, the construction of STP is still in progress, it has not been
completed.

vii. That Agra Development Authority vide letter no 45/BFT/04/04-05
dated 15.06.2022 issued a show cause letter to the developer of Nalanda
Town Colony seeking reason for delay in construction of the STP as per
the stipulated time line and Developer was warned of strict action in case
Developer fails to complete the construction of STP within stipulated
time limit. (Copy of letter dated 15.06.2022 is annexed herewith as
Annexure A4)

viii. That Agra Development Authority has lodged a police complaint in
PS Tajganj, Agra against Builders Shri Radheshyam Sharma resident -
105, Friends Vihar Paradise Khandari, Agra for not completing the work
related to sewerage and other necessary utilities in the Nalanda town
Colony. The complaint was lodged for registration of FIR as per
provisions of law.(Copy of Complaint and FIR is annexed herewith as
Annexure A5S)

ix. The layout plan of Nalanda Town Colony Mauja Barauli Ahir
Shamshabad Road, Agra was approved on dated 04-07-2005 from the
authority. According to the contract entered into by the Developer with
the Authority , STP of manic capacity was to be set up for the sewarage

disposal of the colony. But STP was not established by the developer.
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The Developer without obtaining completion issued requisition to the
landowners , in relation to which the In -charge (Law) Agra Development
Authority through the letter 927 /D /Building /2022 dated 10-06-2022
informed the Developer namely Mr Radhey Shyam Sharma that
providing requisition to the landowner in the colony without obtaining
completion certificate of construction and internal development work is
illegal and Developer was asked to obtain completion certificate after
completing all the remains work of the Nalanda Town Colony. By letter
dated 28.04.2017, the Developer of the colony M/s Nalanda Builders and
Developers Limited was asked to complete all the development work
including STP, which were conditions for approval/sanction of layout
plan. The Developer had not installed the STP and without obtaining the
completion certificate, plots were disposed off by the developer. Such
action of the Developer without the no-objection certificate by ADA is
illegal.(Letters issued to Developer of Nalanda Town Colony is annexed
herewith as Annexure A6)

x. That vide letter dated 21.06.2016 recovery certificate was issued
against the Developer and vide letter dated 10.05.2019 Tehsildar, Agra
informed the status of recovery made from the Developer (Recovery
certificate and Letter dated 10.05.2019 is annexed herewith as Annexure

A7)
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xi. An FIR No. 248/2022 dated 23.04.2022, PS- Tajganj, Agra, u/s 420 &
270 IPC was also lodged against the Developer Nalanda Builders &
Developers Pvt. Ltd by the Agra Development Authority. Thus effective

action taken by Agra Development Authority against the Developer.
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Annexure A1

BUILDERS AND DEVELOPERS (I) LTD.
i5 III Floor. 8hant Mall, Church Road, Ram Nagar, Agra
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H a i & oa e s 3
Riasa Water Technologies Pvt. Lid
Registered Add: 494A, First Floor, Ganesh Nagar,
_ Shakarpur, Delhi-110092

CGontact No. 09899306436, 09899451330

Emall: info@riasawater.com, riasawater@gmail.com

Websils: www.riasawater.com

GIN: U41000DL2017PTC318104

G857 No. : 07AAICR3153N120

Date: - 11-05-2022

o,

e, Ankur Dubey -Directer,

WM/s Nalanda Builders and Developers (I} Ltd

1% Fioor, Shanti Mall, Church Road, Ram Nagar,
Agra, Uttar Pradesh-2522530

ubiect: - Declaration Letter for Completion of STP Work {Excluding civil worl).

Dear 3ir, )
As per received work order for work supply, Instaflation, testing & commissioning of Sewage
treatment plant of Capacity 200 KLD excluding civil work at Nalanda Town, Shamshabad Road,

Agrs work order reference No. 128/2022 dated 62 May 2022.

We declare that we will completed the above said work as per our proposal within 30 days
after completion of civil work as per drawing & also as per received payments from your side.

We will not responsible for delay in completion of work due to clvil work and delay of

payments at your end.

Thanking You,
/s Riasa Water Technologles Pvt Lid

Pramod ftumar
Dlirector



BUILDERS AND DEVELOPERS (1) LTi

Ist Floor, Shanti Mall, Church Road, Ram Nagar, Ag

Ph.: 2522590
CIN : U48201UP2005PLCO30688

Web : www.nalandabullders.com

zef. HO. DB
| WORK ORDER
} Sroject Name : Supply, Installation ,Testing & Commissioning of Dept.; CWIL ]
| Sewage Treatment Plant at Nalanda Town Agra. : |
| " Work Order No.: 128/2022 Nature Supply & S
of Installation for

work STP without civil :

| work !
§ sferance : Work Order Value of Work : | Rs.46.57
| NAME 8 ADDRESS OF CONTRACTOR Date of Start 128.04.2C7.

| M/S Riasa Water Technologies Pvt. Ltd.

Date of Completion: | Within 30 ¢

addrass - 4844, First Floor, Ganesh Nagar, Shakay pur L;ems«_L_LUUS;.
| i

H
]

-, | IFSC Code 1BKLOG00170

Account Details:
A/C No. 0170102000023135
Bank Name ; IDBI Bank, Preet Vihar Deihi-92

TMCEBILE NUMBER: 9899306437

Contact person : Mr. P-amad l{umar

PAN No AAICRIYS3N

_G5T No. J7AAICR3153N170

RN e—

sl.No. | BOQ. 1 : e
: ftem L. Descﬁbﬁén Approx | Unit Rate ! Tatal Amuoi
No. Qty ' : i
i Supply, Installation, Tes%mg, Cormissioning of ;- ; i
: sewage T ‘eatmeznt Plant of capacity 200 KLD a!
i Mzlanda Town,'Agra b
i1 Misc. | ; i Job 46,50,000 | 48,50,000
f : | As per A’ctached propcasal
| | L el . Total | Rs. 6.5
:,,,erial terms & Coadztions -
1. Work shall be completed within 30 days after completion of civil work L.e. work order date
Z. The scope of work includes the completion of STP.
3. Rs. 1000000/- an issue of work order, RS, 500000/- within 7 days of WO, Rs. 2000000/-before
dispatch afier inspection, Rs, 500000/- on installation, Rs, 850000/ after compietion.
4, (5T Extra applicahle

e

Freight Exira as per actual
Prepared By

Accepted By Sub Contractor

- Authorized Signatory

Checked By

ProTR I IR

for NERHEY Builders & Developers{i) Ltd.

| .
: F} wle 4
_Authorized Signatofy

|
|

E-mall : info@nalandabuilders.com F-‘é;c No.; 0562-2522520
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Annexure A3
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“2. Having regard to the averments in the application, we find it necessary to ascertain the
factual position from a joint Committee of Agra Development Authority, District Magistrate,
Agra and UPPCB. UPPCB will be the Nodal Agency for coordination and compliance. The
ioint Committee may meet within two weeks, undertake visit to the site, interact with the
stakeholders and ascertain the status of compliance. Based on the 2 observations, the
statttory authorities may take further remedial action, following due process of law.
3. A faciual and action taken report in the matter may be furnished to this Tribunal within two
months by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF.*
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site, interact with the stekeholders and ascertain the status of compliance. Based ou
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26. PROVISION REGARDING EXISTING DISCHARGE OF SEWAGE OR
TRADE EFFLUENT Where immediately before the commencement of this Act any
person was discharging any scwage of trade effluent into a [stream or well or sewer OF 0B
jand). the provisions of section 25 shall, so far as may be. apply in relation to such person
25 they apply in relation io the person referred to in that section subject to the modification
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made on or before such date as may be specified by the State Government by notification
in this behalf in the Official Gazette.
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